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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 106 of 2025 (EZ)
[Earlier OA No. 233/2025-PB]

IN THE MATTER OF:

NEWS ITEM TITLED "VILLAGERS DEMANDING
SHIFTING OF SILICON FACTORY FROM NIGLOK IGC
APPEARING IN THE ARUNACHAL TIMES DATED
28.04.2025"

AFFIDAVIT ON BEHALF OF RESPONDENT No. 4, THE
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE
CHANGE.

I, Hemen Hazarika, son of Late Harakanta Hazarika, aged
about 44 years, presently posted as Scientist “E” in the Sub-Office,
Guwabhati under Regional Office Shillong, Ministry of Environment,
Forest & Climate Change, Government of India at 4™ Floor
Housefed Complex, Rukminigaon, Six Mile, G.S. Road, Guwahati-
781022, do hereby solemnly affirm and state as under:

. That I am duly authorized by the Ministry of Environment, Forest

and Climate Change, respondent no. 4 to swear this affidavit and I
am conversant with the facts and circumstances of the present case

and am thereby competent to depose as under:

. The present application was registered Suo Motu by the Hon’ble

Tribunal on the basis of a news article titled "Villagers demanding

shifting of silicon factory from Niglok IGC”, published in The



255 X

Arunachal Times on 28.04.2025. The article alleges that no
Environmental Impact Assessment (EIA) was conducted, nor any

public hearing held prior to the establishment of the unit in question.

3. That with regard to the allegation made in the application that no
Environmental Impact Assessment (EIA) was conducted, nor any
public hearing held prior to the establishment of the unit, the

following submissions are respectfully made:

i. That vide Officc Memorandum  No. (Env)-
01/SEIAA/2025/2778-2833 dated 18.02.2025 issued by
SEIAA, Arunachal Pradesh, projects under category 3(a),
involving secondary metallurgical processing industrial units
with a capacity of more than 30,000 TPA would require prior
Environmental Clearance (EC). A copy of OM dated

18.02.2025 annexed as Annexure-L

ii. However, as per the Consent to Establish (CTE) letter no.
APSP 8-298/2018/AALLP/4371-76 dated 24.08.2021 and
Consent to Operate (CTO) letter no. APPéB- |
298/2018/AALLP/262-65 dated 22.02.2024 issued by the
Arunachal Pradesh State Pollution Control Board (APPCB),

M/s Aether Alloy LLP has been authorised for a production

G. SARMAH
Kanmrug (M)
Regd. No.-
KAM-13517

capacity of 28,750 TPA (i.e., 2395.83 tonnes per month).
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i That vide Notification dated 01.12.2009 (Annexure-II), the
unit falls below the threshold requiring EC under item 3(a)
[i.e. Secondary metallurgical processing industrial unit], and

is therefore exempted from the requirement of EC.

iv.  Furthermore, since the unit’s production capacity is less than
30,000 TPA and utilizes the Submerged Arc Furnace (SAF)
route, it was exempted from the requirement of
Environmental Clearance at the time of establishment.
Subsequently, vide Notification dated 07.06.2024
(Annexure-III), the threshold for EC was revised wherein
Secondary metallurgical industry processes involving melting
of nontoxic metals using Gas fuel or electricity with capacity
from 60,000 TPA up to less than 1,20,000 TPA have been
categorised under B2 Category, and units exceeding 1,20,000

TPA under B1 Category.

4. In view of the foregoing submission, it is most humbly prayed that
this Hon’ble Tribunal may be pleased to pass such order(s) as may

be deemed just and proper in the facts and circumstances of the case.
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DEPONENT

VERIFICATION:

Verified at Guwahati on this the 17 day of November
2025 that the contents of this reply affidavit based on official
record(s) maintained and information available in the office are
correct to my knowledge and belief. No part of it is false and nothing

has been concealed there from.

Dr Hem}-{w‘*f“‘\

DEPONENT
Identified by
Meblent Kl ScTARY PUBLIC : oy COMMISS|
Advocate ) that | nly afﬂr‘med before me thjg ga : ISNER
Enrol. No...5.7/ /20!7 i h“oread over and explaineq theycont:’:l'g

r-,.x",!,?raf\f and ?h?' the
see”““‘-"'ec“ylounu-u,- ‘¢ declarant

sStand them,
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ANNEXURE_|I

OFFICE OF THE MEMBER sECR!f;"-? T{JTHORITY
STATE ENVIRONEMNT IMPACT ASSESSME
ARUNACHAL PRADESH

PP TTIIT R AL AL

OFFICE MEMORANDUM

e 7 ed
As per the Environmental Impact Assessment (EIA) Notification, 2006, d[?gd ﬂ;: :;‘:_’%5! :’a‘_umlcs
thereunder, project activitics including industrial units appended to the Schedu d State-Level
shall require prior Environmental Clearance (EC) from MoEFCC for (;‘alegor:f A an' o W
Environment Impact Assessment Authority (SEIAA) at the state level for Categr 5' hedule o;‘
obtaining prior EC is a statutory requirement for projects and activities listed in t.he c eggﬁ
the E1A Notification, 2006, issued under Scction 3 of the Environment (Protection) Act, 1986.

Whereas, the MoEFCC, Gol, has issued directives mandating the procurement of prior EC before
obtaining Consent to Establish (CTE)/Consent to Operate (CTO) vide F. No. ‘IAB-ZZI 19/2021-
TAJII [E 164361] dated 20th September 2021. To that effect, the MOEFCC has issued a Standard
Operating Procedure (SOP) through memo vide No. Q-15012/2/2022-CPW-Part (1)/e-240741
dated 14th January 2025, which is attached herewith.

*2her Hehce, all industrial activities/projects, whether undertaken/already undertaken, shal! not be.:
1 tal Clegperated without obtaining prior Environmental Clearance. ‘Q‘

s . luoThe list of industrial activities/projects etc is enclosed as ready reference.

-

nal This may kindly be complied in your jurisdictional area.

. ief Conservafor ol Forests &
art DECEELE T Member Secretary, SEIAA,
Arunac Arunachal Pradesh

615473 No. (Env)- owsemmbzs/-.zﬁ@ 2857 Dated 18/02/2025
Copy to:
Tissioner 1. The Deputy Comrnksion‘;@'él\iqw/Chunglanngihang Valley/ East Kameng/ East
g i Siang/Ilanagar Capital Complex/Kamle/Kra-Daadi/Kurung

KumeyllgpamdULPhiULonga]nglLower Subansiri/Namsai/Papum :
; Kameng Ve SangLowerDioag Vel Avoncees o magy PP Subansie Wt
. " S Gt com e e e B K g™
% Kooyt abuLoningLovr St apan
g Kameng/West Sinng/LoWer Dibang Vallﬁ%y, Kgfél::ﬁ;rpsr:‘dneiﬁjpper R e

_”__',’f__(m' » @

o 3. Office copy
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w @ ™M ) (3)
2
Primary IProcessing
T3a | Coal wv ard A i‘ion
2(n) | Uoal washeries > 1 million ton/annum ZTmillion ton/annum jeneral | Cond
throughput of conl throughput of coal hall apply
I located within mining
| rea the pmpuﬂl shall be
| ippraised together with the
ining propusal
h) . . x g
{2(b)  Mineral = 0S5  million IPA]" 05 million TPA General Condition
beneliciation throughput throughput shall apply )
| 1 (Mining  proposal with
i Mineral beneficiation shall
| be appraised together for
rant of clearance.
3 ' Materials Production
3@ .\1ctallt!rgical a)Primary metallurgical General Condition
industries (ferrous | industry shall apply-
& non fermous)
| All projects Note:
{ !
f (i) '_l'ht recycling
- b) Sppnge iron| Sponge iron 'r:d;';::::, d unt't:s
J”:i;-- 1" | manufacturing manufacturing HgM Ru"::ser m:
; >200TPD <200TPD exempted. .
(ii)ln case of secondary
s s y metallurgical :
dees 1| E)Secondary metallurgical | Secondary metallurgical PSSP RIS
| sing | | processing industry processing industry units, those projects
i ltf‘llvolvmg operation of
1‘ i ititid All lox'ic and heavy_‘metal i.)All toxic inrdnuzt:;::no% s;f:,;i
L ’m producing u"f’*‘,”, and  heavy metal | . <2 furdace; submerged
i ey 420.000%1@@#@9}@ producing |, rar¢ fumace, and cupola
o ika LAGULY units AL r_j\\'ith'---m;t, o
¥ " "3 ang ,_..,! (TP <20'000 tonnes ::" e om 30,000 tonnes per
: ‘ = j ’::'.."_I_I”'_‘ A /(\nnum 2 .“ :m\numk (TPA) would
o o~y R LAV 21, TS A ;Nquhe environmental
" clearance. .
’ ii,)All other (i) Plam /
' AP W toxic - units other than power
j # gsgf . - ; g ) : ‘ \ plants (given against
4 o] o . : i.'-l-l:"de:}- _-_,‘A.gp-’ ‘ onin. no. 1 (d) of the
o 5k i ree ss,ﬂg’m,: St schedule). ¢ based  on
/1 2 ; : 24 munivipal.solid waste
; >5000 tonnes/annum (non-hazirdous)  are
) : c.\cm‘p'gs_\jd_
1+ ppetonin
& &2
TR




i : : ‘i as per
List of project activities/industrial units requiring prior Environmental Clearance as p
the Schedule of E1A notification 2006

I. Ferro Alloy Units (Ferro Silicon, Ferro manganese

2. Blending and bottling plants of Indian Made Foreign Liquor
3. TMT bars and re-rolled

4. Hard and soft coke

3. Hydroelectric power below 50MW

6. Breweries and distillation units
7. Stone crushers ‘ W
8 Ssndand toa!ir:r;;:ining activities ::;r ‘
9. Biack wire & GI wire

10. Storage and distribution of POL items !
11. Cement manufacturing al aT

12. Minerals and ore beneﬁciation
13. Graphite and dolomite

.nore 14. Exploratory oil drilling offshore
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12. METALLURGICAL INDUSTRY

The metallurgical industry can be broadly divided into primary and secondary meﬂ[w““;‘:"“ —-—
operations. Primary refers 10 the production of metal from ore. Secondary refers 10 production of alloys
ingots and 10 recovery of metal from scrap and salvage.

The primary melals industry includes both ferrous and nonferrous operations. These proc§ssc5 are
characterized by emission of large quantitics of <ulfur oxides and particulate. Secondary metallurgical
process are also discussed, and the major air contaminant from such activity 1s particulate in the forms of
metallic fumes. smoke and dust. '

12.0-1
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ABOUT METALLURGICAL INDUSTRY INCLUDING

PROCESS AND POLLUTION CONTROL
TECHNOLOGIES

31 Introduction to the Industry

Metals can be broadly classified into two categories, ‘ferrous’ and ‘non-ferrous’ metals
based on characteristics and quality of metal. The metallurgical processes of ferrous and
non-ferrous metals éan be broadly divided into primary and secondary based on the raw
materials and the method of processing.

a comprehensive classification of metals, it is unable to

Though the periodic table gives
ue. Therefore. a commercial classification has come into

show their relative cconomic val
being.

the metals into ferrous and non-ferrous. In the first
ed in a great variety of alloys with carbon known as
iron and steel. [In some metallurgical text books. non-ferrous metals are divided into
- heavy, such as copper, nicke!,‘legd. zinc and tin; and light among which aluminum is a
o commercially important metal. ~Specific gravities of heavy non-ferrous metals range
; berween 7 and 11 (in round figures) while in light metals is is below 4. [n addition 1o the
specific gravity, there até’};ﬁ&:ny_‘ other commercial classifications like noble (or precious)
(gold and silver amongyot[lk}s');‘rfhinor (As, Sb, Bi, Cd, Hg, Co); refractory (W, Mo, Ta.
Nb, Ti, Zr, V); scattered (Ge, In, Ga, TI, HE, Re); radioactive (Ra, Ac, Th, Pa, U and
elements 93 t0102); rare earth (Y, La, Sc among others) and ferroalloys (Cr, Mn).

Commercial glassification groups
category it places iron which is us

Primary metallurgical pracess:. Primary metallurgy is the science of extraction of
metals from ores and minerals. If there are more than one ways of extracting a metal
from its ore or mineral, then the pracess which gives a purer form of metal will belong to
_ g calegon of primary metallurgy while the others fall into the secondary metallurgy
e Felegon. ez in case of iron making. the blast furnace Process is a primary metallurgical
- Progess, whgreas other processes of iron making 7 ¢, sponge iron or HBI making will
oy bglgng jo he category of secondary metallurgy.  In India, the commercially most
e [Aceeptable primary metallurgical processes in metal extraction from its ore include:

Aluminum production

.Lgad“smgl‘&ng !

(Copperimeling

| 7 n{amc fngs ™ :

\Steel produion'y |

Secondary metallurgical process: Secondary metnllurgical rocesses :

processes lhqtfi_tqﬂ with the output of the or W‘ra Ction ;mcc‘;s, sms\:S ;:TV::; [:‘r::fm“o“

as input to the [ndustry and its products are "{pjﬂlnlshed products an’ i ';gots

It includes the melting, giving the almed shape to the fingl OUIpL, throy hPrru ucts.

pouring Jiqyi ,c_nigml and alloys to the mold cavity and forging. T7hé';;mcess§ Odrr}ung,

materigls,used for the production of metals llki UPONGE iron, faundrics, rosl'lin:g 'lnni;l)lut
g B S S,

:

TGM 15 Metaburgca ingusiry 3-'
Auqust 2010
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Matallurgical Industry

muini-blast fumace (MIF) based steel plants, eleetric are furnace (EAF)

and induction

furnaces. alummum. lead, copper. zine, and ferronlloys are given in table below:

Table 3-1: Matarlal Inputs In Socondary Ferrous Motallurgical Processes

rocess Materinl Inputs

Iron making

Caoal and Gas based Sponge lron Plants | Iron ore. conl

NMim Rlast Fumace

Iron ore, coke, limestone

Fumaces

Induction and ¢lectric are furnace

Steel scrap, liquid steel, direct reduced iron, or /and

Qil and coal fired Preheating furnace

pellets briquettes, metal scrap and pig iron, coke or
carhonizes, ferronlloys. limestone. gas fuel. bentonite

Cupola and crucible furnace

and binding materials.

Re-rolling. drawing, extrusion and forging

Rulling

billets or slabs, bars. blooms, lubricating oils, greases

Drawing

Extrusion

Forging

Canventional casting in foundries

T™olding |
satd. U

Ae
asoid

Green sand. dry sand, clay, core sand, raw material,
scrap, gaseous and solid fluxes (CO., He, N:. Ar. cl.

Casling

AICI, ZnCl. AIF)

Table 3-2: Material Inpé:jgsig‘_‘Secondary Non-Ferrous Metallurgical ﬁmc*e‘sses

i Materinl Inputs et i

New -,cf:l—['; Hﬁilrc-l&";l'irlil;]ll\u fabrication of finished products or old scrap froan !
automobiles and domestic appliances. Other matenals with copper value
include slags. drosses. foundry ashes and sweepings from smelters

Batery scrap

New clippings, skimmings and ashes, die-cast skimmings, galvanizer's dross,
flue dust and chemical resitlue ns sources of zine. Most of the new scrap
processed is zinc- and copper-based alloys from galvanizing and die-casting
pots. Included in old scfap are zinc engraver's plates, die castings, and rod and
die scrap. a1

s

————— T T Proucess
: (opper
Lead
Zinc
-
v swefed Aluminum
g fosg
a0

New and old scrip, sweated pig, and some primary aluminum. New scrap . |
consists of clippings, forging, and other solids purchased from the aircrafl
industry, fabricators;aufomobile, and other manufacturing plants. Borings and
turnings are byproduct of the machining of castings, rods and forging.

Drosses, skimmings, and slags aré obtained from primary reduction plants,

1GM o Metntrgcal Inousyry

32

August 2010

o,
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 1st December, 2009

$.0.3067(E).— Whereas, in exercise of the powers conferred by sub-section (1).

and clause (v) of sub-section (2) of section 3 of the Ehvironment (Protection) Act,
1986 (29 of 1986), a draft notification for making certain amendments in the
Environment Impact Assessment notification, 2006 issued vide no. S.O. 1533 (E),
dated the 14" September, 2006, was published under sub-rule (3) of rule 5 of the

Environment (Protection) Rules, 1986, vide number S.0. 195 (E), dated the 19“‘4

January, 2009, inviting objections and- suggestions fromall the persons likely to be
affected thereby, within a period of 60 days from the date of publication of the said
notification in the Gazette of India;

And whereas, all objections and suggestions received in response to the
above mentioned -draft notification have been duly considered by the Central
Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
Clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986,
read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby makes the following amendments in the said
notification, namely:-

In the said notification, -

I  in para 3, for sub-para (7), the following shall be substituted,
-namely:—

“(7) All decisions of the SEIAA shall be taken in a meeting and shall
ordinarily be unanimous:

Provided that, in case a decision is taken by majority, the details of views,
for-and against it, shall be clearly recorded in the minutes and a copy
thereof sent to MoEF.” ' :

II in para 4, in sub-para (iii), for the words and letters “In the absence of a
duly constituted SEIAA or SEAC, a Category ‘B’ project shall be treated as a
Category ‘A’ project’, the words and letters “In the absence of a duly
constituted SEIAA or SEAC, a Category ‘B’ project shall be considered at the
Central Level as a Category ‘B’ project” shall be substituted.

X
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- I in para 7(i), in sub-para III relating to Stage (3) - Public
Consultation, in clause (i),— , '

(i)  after item (c), the following item shall be inserted, namely:—

“(cc)  maintenance dredging provided the dredged material
shall be disposed within port limits.”:

(it) for item (d), the following item shall be substituted,' namely:—

“(d) All Building or Construction projects or Area Development
projects {which do not contain any category ‘A’ projects and
activities) and Townships (item 8(a) and 8(b) in the Schedule to
the notification).”. ‘

IV In para 10 relating to Post Environmental Clearance Monitoring,-

(a) the existing sub-para (i) shall be renumbered as sub-para (ii) and
before sub-para (ii) as so re-numbered, the following sub-para shall be
inserted namely; ,

“(i) @)  In respect of Category 'A’ projects, it shall be mandatory for the
project proponent to make public the environmental clearance granted: for
their project along with the environmental conditions and safeguards at their
cost by prominently advertising it at least in two local newspapers of the
district or State where the project is located and in addition, this shall also
be displayed in the project proponent’s website permanently. (b) In respect
of Category B’ projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating
that the project has been accorded environment clearance and the details of
MOEF website where it is displayed. (c) The Ministry of Environment and
Forests and the State/Union Territory Level Environmental Impact
Assessment Authorities (SEIAAs), as the case may be, shall also place the
environmental clearance in the public domain on Government portal. (d) The
copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in
addition to the relevant offices of the Government who in turn has to display
the sante for 30 days from the date of receipt.”;

(b) existing sub-para (ii) shall be renumbered as sub-para (iii).

\'} in the Schedule,—

(i) for item 1(a) and the entriesr relating thereto, the following
item and entries shall be substituted, namely:—

U372 GTjeq 3
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L) (2) (3) (4) ' (5)
“1(a) | (i)Mining of | 250 ha of mining | <50 ha >5 ha of | General
minerals. lease  area in mining lease area | Condition
' respect of non-coal | in respect of non- | shall apply.

mine lease. coal mine lease.
\ Note: Mineral

>150 ha  of | <150 ha 25 ha | Prospecting is
mining lease area | of mining lease exempted.”;
in respect of coal |area in respect
mine lease. of coal mine
lease. -

Asbestos  mining
irrespective of
mining area.

(i)Slurry  pipelines | Al projects.
(coal lignite and
other ores) passing
through  national
parks/ sanctuaries/

coral’ reefs,
ecologically sensitive , ,
areas. ' - ]

(if) against item 1(c), for the entries in column (5), the following
entries shall be substituted, namely:—

“General Condition shall apply.

Note: Irrigation projects not involving submergence or inter-state
domain shall be appraised by the SEIAA as Category 'B’ Projects.”;

(iif) against item 1(d),—

(a)in column (3), for the entries, the following entries shall be
substituted, namely—

"> 500 MW (coal/lignite/naphtha and gas based);
> 50 MW (Pet coke, diesel and all other fuels including refinery
residual oil waste except b_iomass);

2
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> 20 MW*‘(‘B?é'ééd'on biomass or non hézérrciiioUs 7r;mn}<7:ipailf sblid wasitvéw
as fuel).”;

(b) in column (4), for the entries, the following entries shall be
substituted, namely:—

"<500MW (coal/lignite/naphtha and gas based);

<50 MW > 5 MW (Pet coke, diesel and all other fuels including refinery
residual oil waste except biomass);

<20MW > 15MW (based on biomass or non hazardous municipal solid
waste as fuel).”;

(c) in column (5), for the entries, the following entries shall be
substituted, namely:— ,

“General Condition shall apply.

Note:

(i) Power plants up to 15 MW, based on biomass and using
auxiliary fuel such as coal / lignite / petroleum products up to
15% are exempt.

(i) Power plants up to 15 MW, based on non-hazardous municipal
waste and using auxiliary fuel such as coal / lignite / petroleum
products up to 15% are exempt. ‘

(i) Power plants using waste heat boiler without any auxiliary fuel
are exempt.”;

(iv) against item 3(a), in column (5), for the entries, the following
entries shall be substituted, namely:—

“General condition shall apply.

Note:

() The recycling industrial units registered under the HSM Rules,
are exempted. ,

(i) In case of secondary metallurgical processing industrial units,
those projects involving operation of furnaces only such as
induction and electric arc furnace, submerged arc furnace, and
cupola with capacity more than 30,000 tonnes per annum (TPA)
would require environmental clearance. '

(iii)  Plant / units other than power plants (given against entry no.
1(d) of the schedule), based on municipal solid waste (non-
hazardous) are exempted.”.

U372 §1/09 ~ 1y
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(v)

(vi)

against item 4(b), in column (5), for the entry, the following
entry shaII be substituted, namely e

“General conditions shall apply.”;

against item 4(d),—

(a) in column (4), for the entry, the followmg entry shall be

substituted, namely:—

“(i) All projects irrespective of the size, if it is located in a NOtlﬁEd
Industrial Area/Estate.

(i) < 300 tonnes per day (TPD) and located outside a Notified Industrlal
Area/ Estate.”;

(b)' in column (5), for the entry, the following entry shall be

(vii)

substituted, namely:—
“General as well as specific conditions shall apply.
No new Mercury Cell based: p|ant$ will be permitted and existing units

converting to membrane cell technology are exempt from the
notification.”; ‘

against item 4(f), in column (5), for the existing entry, the
following entry shall be substituted, namely:—

- “General as well as specific conditions shall apply.”;

(viii) against item 5(a),—

(a) in column (3), for the existing entry, the followmg entry
shall be substituted, namely:—

“All projects except Single Super Phosphate.”;

(b) in column (4), for the entry, the following entry shall be
substituted, namely:—

“Single Super Phosphate.”;
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(ix) against item 5(e), in column (5), for the existing entry, the
_following entry shall be substituted, namely:—

“General as well as specific conditions shall apply.”;

(x) against item 5(f), in column (5), for the existing entry, the
following entry shall be substituted, namely:—

“General and specific conditions shall apply.” ;
(xi) item 5(k) and the entries relating thereto shall be omitted;.

(xii) against item 7(a),—

(a) in column (3), for the entry, the following entry shall be
substltuted, namely:—

“All projects including airstrips, which are for commercial use.”;

(b) in column (5), for the entry, the following entry shall be
subsl:ltuted namely:— X

“"Note:

Air strips; which do not involve bunkering/ refueling facility and or Air
Traffic Control, are exempted.”;

(xiii) against item 7(c), in \column‘(S), for the entry, the following
entry shall be substituted, namely:—

“General as well as specific conditions shall apply.

Note:
1. Industrial Estate of area below 500 ha. and not housing any
' industry of Category "A’ or ‘B’ does not require clearance.
2. If the area is less than 500 ha. but contains building and
construction projects > 20,000 Sq. mtr. and or development
. area more than 50 ha it will be treated as activity listed at serial
no. 8(a) or 8(b) in the Schedule, as the case may be.”;
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against itém 7(e),¥-

(a) in column (2), for the entry, the following entry shall be
substituted, namely:— _

“Ports, harbours, break waters, dredging.”

(b) in column (5), for the entry, the following entry shall be
substituted, namely:—

“General Condition shall apply.

Note: - .
1. Capital dredging inside and outside the ports or harbors and
channels are included; '

2. Maintenance dredging is exempt provided it formed part of the

original proposal for which Environment Management Plan (EMP)
was prepared and environmental clearance obtained.”;

against item 7(f),

(a) in column (4), for the entry, the following entry shall be
substituted namely:-

(i) All State Highway Projects; and
(if) State Highway expansion projects in hilly terrain (above
1,000 m AMSL) and or ecologically sensitive areas.”;

(b) in column (5) for the existing entry, the following entry
shall be substituted, namely:- :

“General Condition shall apply.

Note:
Highways include expressways.”;

against item 7(g),—

(a) in column (3), for the entry, the following entry shall be
substituted, namely:—
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“(i) All projects located at altitude of 1,000 ‘mtr. and above.
(i) All projects located in notified ecologically sensitive areas.”; -

(b) in column (4), for the entry, the following entry shall be
substituted, namely:— ,

“All projects except those covered in column (3).”;

(xvii) after the Schedule, in the ‘Note’, for sub-heading relating to

‘General Condition (GC)’, the following shall be substituted,
namely:—

“General Condition (GC):

Any project or activity specified in Category 'B’ will be treated as
Category ‘A’, if located in whole or in part within 10 km from the
boundary of: (i) Protected areas notified under the Wildlife (Protection)
Act, 1972; (ii) Critically polluted areas as identified by the Central
Pollution Control Board from time to time; (iii) Eco-sensitive areas as
notified under section 3 of the Environment (Protection) Act, 1986,
such as, Mahabaleshwar Panchgani, Matheran, Pachmarhi, Dahanu,
Doon Valley, and (iv) inter-State boundaries and international
boundaries: '

Provided that the requirement regarding distance of 10 km of

the inter-State boundaries can be reduced or completely done away

with by an agreement between the respective States or U.Ts sharing
the common boundary in case the activity does not fall within 10
kilometres of the areas mentioned at item (i), (i) and (iii) above.”

VI in the Appendix I, in Form I,—

(a). for item (I) relating to the Basic Information, the following
shall be substituted, namely:—
(1) Basic Information -
Serial Item ; ' Details
Number :
1. Name of the project/s
2. S. No. in the schedule

4372G(/09-5
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wells to be drilled

Proposed capacity/area/length/tonnage to be
handled/command area/lease area/number of

New/Expansion/Modernization

Existing Capacity/Area etc.

Category of Project i.e. ‘A’ or 'B’

- N

Does it attract the general condition? If yes
please specify.

Does it attract the specific condition? If yes,

| please specify.

Location

Plot/Survey/Khasra No.

Village

Tehsil

District

State

10.

Nearest railway -station/airport along with

distance in kms.

11.

Nearest Town, city, District Headquarters
along with distance in kms.

12.

Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be glven)

13

Name of the applicant

14,

Registered Address

15.

Address for correspondence :

Name

Designation (Owner/Partner/CEO)
Address

Pin Code

E-mail

Telephone No.

Fax No.

16.

| Details of Alternative Sites examlned if any.
‘Location of these sites should be shown on a

topo sheet.

Village-‘District—State
1.

2.

3. %

17.

Interlinked Projects

18.

Whether separate application of interlinked
project has been submitted?

19.

If yes, date of submission

20.

If no, reason

K
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21. Whether the proposal involves
approval/clearance under: if yes, details of the
same and their status to be given.

(a) The Forest (Conservation) Act, 1980 ?

(b) The Wiidlife (Protection) Act, 1972 ?

C) The C.R.Z Notification, 1991 ?

22 Whether - there s any Governmen‘t
Order/Poli relevant/relating to the site?

23. Forest land involved (hectares)

24, Whether there js any litigation pending

against the project and/or land in which the
project is propose to be et up?

(a) Name of the Court

(b) Case No.

(¢) Orders/directions of the Court, if any and
its relevance with the proposed project. ‘J

(b) the following shall be inserted at the end, namely:—

"I hereby given undertaking that the data and information given in the
application and enclosures are true to the best of my knowledge and belief and I am
aware that if any part of the data and information submitted is found to be false or

misleading at any stage, the project will be rejected and clearance give, if any to the
project will be revoked at our risk and cost.

Date:
Place:
Signature of the applicant
With Name and Full Address
(Project Proponent / Authorised Signatory)
NOTE: :
1. The projects involving clearance under Coastal Regulation Zone Notification,

1991 shall submit with the application a C.R.Z map duly demarcated by one
of the authorized agencies, showing the project activities, w.r.t. C.R.Z (at the
stage of TOR) and the recommendations of the State Coastal Zone
Management Authority (at the stage of EC). Simultaneous action shall also be
taken to obtain the requisite clearance under the provisions of the C.R.Z
Notification, 1991 for the activities to be located in the CRZ.

2. The projects to be located within 10 km of the National Parks, Sanctuaries,
Biosphere Reserves, Migratory Corridors of Wild Animals, the project
proponent shall submit the map duly authenticated by Chief Wildlife Warden
showing these features vis-a-vis the project location and the



289

THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—Skc. 3(ii)]

recommendations or comments of the Chief Wildlife Warden thereon (at the
stage of EC).” ' '

3. All correqundence with the Ministry of Environment & Forests including
submission ‘of application for TOR/Environmental Clearance, subsequent
clarifications, as may be required from time to time, participation in the EAC
Meeting on behalf of the project proponent shall be made by the authorized
signatory only. The authorized signatory should also submit a document in
support of his claim of being an authorized signatory for the specific project.”.

VII for Appendix 1V, the following shall be substituted, namely:—

“APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project
site(s) or in its close proximity District-wise, by the concerned State Pollution
Control Board (SPCB) or the Union Territory Pollution Control Committee
(UTPCC).

2.0 The Process:

2.1 The applicant shall make a request through a simple letter to the
Member Secretary of the SPCB or Union Territory Pollution Control Committee, in
whose jurisdiction the project is located, to arrange the public hearing within the
prescribed statutory period. In case the project site is covering more than one
District or State or Union Territory, the public hearing is mandated in each
District, State or Union Territory in which the project is located and the applicant
shall make separate requests to each concerned SPCB or UTPCC for holding the
public hearing as per this procedure.
2.2 The applicant shall enclose with the letter of request, at least 10 hard
copies and an equivalent number of soft (electronic) copies of the draft EIA
Report with the generic structure given in Appendix III including the Summary
Environment Impact Assessment report in English and in the official language
of the state/local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant
shall arrange to forward copies, one hard and one soft, of the above draft EIA
Report along with the Summary EIA report to the following authorities or offices,
within whose jurisdiction the project will be located:

(a)  District Magistrate/District collector/Deputy commissioner/s

(b)  Zila Parishad or Municipal Corporation or Panchayats Union
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(©) District Industries Office
(d) Urban Local Bodies (ULBs) / PRIs Concerned/Development

authorities
(e)  Concerned Regional Office of the Ministry of Environment and
Forests : '
2.3 On receiving the draft Environmental Impact Assessment report, the

above-mentioned authorities except the Regional Office of MoEF, shall arrange to
widely publicize it within their respective jurisdictions requesting the interested
persons to send their comments to the concerned regulatory authorities. They
shall also make available the draft EIA Report for inspection electronically or
otherwise to the public during normal office hours till the Public. Hearing is over.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements

- for giving publicity about the project within the State/Union Territory and make
available- the Summary of the draft Environmental Impact Assessment report
(Appendix III A) for inspection in select offices or public libraries or any other
suitable location etc. They shall also additionally make available a copy of the
draft Environmental Impact Assessment . report to the above five
authorities/offices as given in para 2.2.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize
the date, time and exact venue for the conduct of public hearing within 7 (seven)
days of the date of receipt of the draft Environmental Impact Assessment report
from the project proponent, and advertise the same in ene major National Daily
and one Regional vernacular Daily / Official State Language. A minimum notice
period of 30 (thirty) days shall be provided to the public for furnishing their
responses; '
3.2 The advertisement -shall also inform the public about the places or
offices where the public could access the draft Environmental Impact Assessment
report and the Summary Environmental Impact Assessment report before the
public hearing. In places where the newspapers do not reach, the Competent
Authority should arrange to inform the local public about the public hearing by
other means such as by way of beating of drums as well as advertisement /
announcement on radio / television. ,
3.3 - No postponement of the date, time, venue of the public hearing shall
be undertaken, unless some untoward emergency situation occurs and then only
on the recommendation of the concerned District Magistrate/District
~ collector/Deputy commissioner, the postponement shall be notified to the public
through the same National and Regional vernacular dailies and also prominently
displayed at all the identified offices by the concerned SPCB or Union Territory
Pollution Control Committee;
34 In the above exceptional circumstances, fresh date, time and venue for
the public consultation shall be decided by the Member — Secretary of the
concerned §PCB ~or UTPCC only in consultation with the - District
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Magistrate/District Collector/ Deputy Comrhissionér and notified afresh as
per procedure under 3.1 above,

4.0 Supervision and Presiding over the Hearing:

4.1 The District Magistrate / District Collector / Deputy Commissioner or his
or her representative not below the rank of an Additional District Magistrate
assisted by a representative of SPCB or UTPCC, shall supervise and preside over
the entire public hearing process.

- 5.0 Videography

5.1  The SPCB or UTPCC shall arrange to video film the entire proceedings. A
copy of the videotape or a CD shall be enalosed with the public hearing
proceedings while forwarding it to the RegulatoryAthority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be
noted and annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the
proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a
presentation on the project and the Summary EIA report.

6.4 Persons present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the dpplicant. The summary of
the public hearing proceedings accurately reflecting all the views and concerns
expressed shall be recorded by the representative of the SPCB or UTPCC and
read over to the audience at the end of the proceedings explaining the contents
in the local/vernacular language and the agreed minutes shall be signed by the
District Magistrate/District Collector/Deputy Commissioner or his or her
representative on the same day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the
applicant shall also be prepared in the local language or the Official State
language, as the case may be, and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed
at the office of the Panchyats within whose jurisdiction the project is located,
office of the concerned Zila Parishad, District Magistrate / District collector /
Deputy Commiissioner, and the SPCB or UTPCC. The SPCB or UTPCC shall also
display the proceedings on its website for general information. Comments, if any,
on the proceedings, may be sent directly to the concerned regulatory authorities
and the applicant concerned. -
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7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of forty five days
from date of receipt of the request letter from the applicant. Thereafter the SPCB
or UTPCC concerned shall sent the public hearing proceedings to the concerned
regulatory authority within eight days of the completion of the public hearing.
Simultaneously, a copy will also be provided to the project proponent.
The applicant may also directly forward a copy of the approved public hearing
proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft
EIA report prepared after the public hearing and public consultations
incorporating the concerns expressed in the public hearing along with action plan
and financial allocation, item-wise, to address those concerns.”

7.2 If the SPCB or UTPCC fails to hold the public. hearing within ‘the
stipulated 45 (forty five) days, the Central government in Ministry of Environment
and Forests for Category ‘A’ project or activity and the State Government or
Union Territory Administration for Category ‘B’ project or activity at the request of
the SEIAA, shall engage any other agency or authority to complete the process,
as per procedure laid down in this Notification.”.

VIII in Appendix V, for para 3, the following para shall be substituted,
namely:— : ‘

“3. Where a public consultation is not mandatory,.the appraisal shall be made
on the basis of the prescribed application Form 1 and EIA report, in the case of
all projects and activities other than Item 8 of the Schedule. In the case of
Item 8 of the Schedule, considering its unique project cycle, the EAC or SEAC
concerned shall appraise all Category B projects or activities on the basis of
Form 1, Form 1A and the conceptual plan and make recommendations on the
project regarding grant of environmental clearance or otherwise and also
stipulate the conditions for environmental clearance.”.

[No. J-1 1013/56/2004-IA. 11(D)]
G. K. PANDEY, Advisor

Note: The principal rules were published in the Gazette of India, Extraordinary, Part
11, Section 3, Sub-section (ii) vide notification number S.0. 1533(E), dated the
14" September, 2006 and amended vide S.0. 1737(E), dated the 11
October, 2007. :

I
Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. .
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AT | l—gve 3—9-@ve (i)
PART I1—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

. 2113] % Taeetl, AT, S 7, 2024/535 17, 1946
No. 2113] NEW DELHI, FRIDAY, JUNE 7, 2024/JYAISHTHA 17, 1946

TN, I A TAGTY TREdT HATAH

g
TS faoetY, 7 51, 2024

FT. AL 2215(H).—AT TEHIT & T TG0 AT qT HATAT [ ATALAAT Fl AT ®
TSI, AT, 907 I, @ 3, IU-@T (i) § A F1.30. 1533 (31), ai@ 14 f&daw, 2006 g
STRTTATT Tt s o7 fSra# (B <98 89 TaTd 36 ATSE=T gl AT 8) 6l A & i AHfey
TRTSIHETr AT TR % fore 9 gatavefty weEr st &;

ST, TP gRA StfereRor, arE 12 ®Tadl, 2020 F O A< F T, Yo Adad gedr 55/2019
(TSTE), (AT ST STTSST aATH AT 89 3T 7)) § 77 ardi & arq-91 I8 Aaarad =41 g &
FIeg 0T LA Tald (ATHTT SN T TF T LT T TTAT gl &;
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e At e gq uE Mia sEtd 9e #3 & o g gia A & 9 S<h e &
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AT, I ATIGAAT | FTLT F2eA 6 o7 Y127 ATEG=AT AT 6 TSI, FTETLTIIT, AT I, T 3,
IT-EE (i) F TITH FLAT. 5020 (1) TG 22 T9aE, 2023 g7 THTioa B war o S 3w Tt

3433 G1/2024 )
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FRAT | ST 376 TATET g i SA1aAT o7 37 qE & 91 3 it sater & sia< et 3< e
SATERAAT | SIATaE TSI 0l STAAT STHAT T 3Tedl FTs T2 AT, A& S AT A= 60 0 o,
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[ERIKIEIH
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TATILT (FLeroT) Sfafaam, 1986 it 4T 3 it IT-4m=T (1) 3T ST-8TT (2) F T (v) G & gr<hat

T TART FAd g, TehTA TATE 3T a7 HATAT, LT TR F.3T. 1533 (31) aira 14 e, 2006
i SAfEg=ET § Moferad sl degs FiTdl g STeid:-

T ST H, ST H, -
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AT -
qfSTT AT it #iar % gror aofi ad R wL
[ERIETIEI

% g

2 TR STEERTT
v2(m) | TeIE BTHAT I T U famr aeft 2ieeeie | AT o o

(@) 97 3 3T IHE "t TATEAT & S 9 HAfoiad 78 s Tategq @l S, .-

gRasET AT | FaiiRa ST % qrer aeft ad It w1 BN
[ERIETIR
ER ic)
(1) 2) (3) (4) (5)
3 | At IdTEe
3F) [T | () wmAtww |- HTHTT 9T ST 21
g oTq FHIT Tt v AT <200 FAE (<0.06 e
TEEA | o af ok ey e,
(T8 | afvsiroram
#q BEGIEIEEARREIED

AATE) Frefrors omq T T=: Fefi Tfomees

R
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(iii). TETHAAET LTI
77 Dol weee
77 ool a7 =il
AT ZTET ThTEAT

oo faredt o s
& foree ar

fafEeT w1 gz & T
2

[T, . 3MEU-31E-11013/83/2022—3T<U-| (AT TAET-)]

feoqur: q= sferEaT W & TS | "@ediE F.e. 1533(3), aiE 14 fday, 2006 T FEAa o

TS ot ST SATEEEAT FeFi® H1.37. 3840(37) i@ 30 3TEd, 2023 T siftaw a1 gerfaa AT
AT =TI

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 7th June, 2024

S.0. 2215(E).— Whereas the notification of the Government of India in the erstwhile Ministry of
Environment and Forest was published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14" September, 2006, requires prior environmental clearance for the projects or
activities specified under Schedule there of (hereinafter referred to as the said notification);

And whereas the National Green Tribunal vide its order, dated the 12th February, 2020, in Original
Application No. 55/2019 (WZ), (Gajubha Jesar Jadeja vs Union of India & Ors.), has, inter alia, observed that cold
rolled stainless steel manufacturing industries require prior environment clearance;

And whereas the Central Government, had taken a considered decision in line with the above said order of
the National Green Tribunal to provide a window period for such cold rolled stainless manufacturing industries to
obtain prior environmental clearance under the said notification;

And whereas a draft notification for making amendments in the said notification was published in the Gazette
of India, Extraordinary, Part-1l, Section 3, Sub-section(ii), vide number S.O. 5020(E), dated the 22nd November,
2023, inviting objections and suggestions from all the persons likely to be affected thereby, within a period of sixty
days from the date on which copies of the Gazette containing the said draft notification were made available to the
Public;

And whereas the objections and suggestions received in response to the said draft notification have been duly
considered by the Central Government;

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further amendments in
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the notification of the Government of India in the erstwhile Ministry of Environment and Forests, number
S.0.1533(E), dated the 14th September, 2006, namely: -

In the said notification, in the Schedule-

(a) after item 2(b) and entries relating thereto, the following item and entries shall be inserted, namely: -

Project or Activity

Category with threshold limit

A

B

Conditions if any

Primary Processing

“2(c)

Pellet plant -

All standalone pellet plant

irrespective of capacity

General condition shall apply”;

(b) for item 3 and entries relating thereto, the following item and entries shall be substituted, namely:-

Project or Activity Category with threshold limit Conditions if any
A B
1) ) @) (4) ©)
“3 Materials Production
3(a) [Metallurgical |(a) Primary - General Condition shall
industries metallurgical apply.
(ferrous & industry-All projects

nonferrous)
(b) Sponge iron
manufacturing >
200TPD
(>0.06MTPA)

Sponge iron manufacturing
<200TPD (<0.06 Million Tonnes Per
Annum-MTPA)

nontoxic metals

Note:

(i) The recycling industrial
units registered under
following rules are
exempted, namely:-

(c) Secondary Secondary metallurgical industry: () the Hazardous and
metallurgical Other Wastes
industry: (Management and

(i) Toxic metals (Lead, Cadmium, -l\r/lrg\r;zlr?r?:nnt()j?;ﬁles
Toxic metals (Lead, |Arsenic, Mercury, Chromium) 2016- '
Cadmium, Arsenic  |producing units with capacity '
Mercury, Chromium) |< 0.02MTPA (b) the E-Waste
producing units with (Management) Rules,
capacity > 2016;
0.02MTPA (i) Processes involving melting of () the Battery Waste

Management Rules,

Fuel inthe |Category B2 |Category 2022.
furnace Bl Ny .
1 Solidor _ 1>0.03 > 0.06 (ii).The following the_rm_al
liquid fuel MTPAto< |MTPA power plants setup within
0.06 MTPA metallurgical industries are
' exempted, namely:-
2. Gas fuel or [>0.06 >0.12 () plants or units, other
electricity  |MTPAto< |MTPA than power
0.12 MTPA plar!ts referred to in
the item 1(d);
(b) thermal power plants

iii) Processes involving only heating of
nontoxic metals with pickling

based on municipal
solid waste (non-
hazardous).
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Fuel inthe |Category B2 [Category | (iii). The Standalone rolling
furnace B1 or re-rolling or extrusion or
1.Solidor |>0.06 >0.12 pierc!ng or _forging or
liquid fuel MTPAto< [MTPA drawing units not involving

0.12 MTPA any type of melting or
2. Gas fuel or [>0.12 >0.18 | pickling are exempted”.
electricity MTPAto< [MTPA

0.18 MTPA

[F. No. 1A-Z-11013/83/2022-1A-11(IND-1)]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note: The principal notification was published in the Gazette of India, vide number S.O. 1533(E), dated the
14th September, 2006 and was last amended vide the notification number S.O. 3840(E), dated the
30th August, 2023.
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